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SeHvuT T dRI@/Date of Pronouncement : 16/02/2021

31eRr/Order

PER N.K. SAINI, VICE PRESIDENT:

This is an appeal by the Assessee against the order dt. 28/12/2018 of CIT(A)-I,

Jalandhar.

2. During the course of hearing none appeared on behalf of the assessee but a

withdrawal application has been moved by the assessee which reads as under:

Re: Request for withdrawing the appeal
Respectfully submitted:

The appeal under reference is pending for adjudication before the Hon'ble Bench.
However, the appellant has preferred to go for Vivad Se Vishwas Scheme and has duly
received form No. 3 from the principal CIT-1, Jalandhar. Copy Enclosed

It is prayed that keeping in view the scheme of he Act, | may be allowed to withdraw my
appeal.

Thanking You,
Yours faithfully,
Sd/-
(Rakesh Kumar Chopra)
Assessee



3. In the present case, it is noficed that the assessee has availed the immunity
scheme i.e; Vivad Se Vishwas and the Income Tax Department has since issued Form 3
bearing cerfificate no.122139000070121, in response to the application filed by the
assessee, under section 5(1) of the Direct Tax Vivad se Vishwas Act, 2020, therefore the

appeal of the assessee is to be dismissed as withdrawn.

4, The Ld. DR did not object if appeal of the assessee is dismissed as withdrawn.

5. In view of the above the appeal of the assessee is dismissed as withdrawn.

(Order pronounced in the open Court on 16/02/2021).
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